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BENCH

C.P. No.86/20086 In
C.A. No.488/2004

Mevs Delhi this the 11" day of May, 2006

Hon'blie Shri Y.K. Majoira, Vice Chairman (&)
Hoivbie Shri Mukesh Kumar Gupta, Member (J)

Shri Uma Shankar

Sfo Shri Ram Kishore,

Rfo 308, Gall No.11,

Budh Vihar, Mandoli,

Dalhi-110 083, -Applicant

{By Advecoate: Shri Yogesh Sharma)
Versus

Shri P.K. Gosl,

The Divisional Manager,

Morihern Railway, Delhi Division,

Near New Delhi Railway Station,

New Delni. : -Respondent

{By Advocata: Shri Sumit Kumar for
Shri ALK, Srivasiava)

SRDER {Cral}

otra, Vice Chalrman (£

Hon'ble Shri VK. Meai
OCA-488/2004 was partly allowed with the following directions to the
respondants:-

“In the above view of the matter, we partly allow this OA by
directing the respondents {o racsnsmar grant of exiension of
b%neﬁt o] the dec;s!an i QA-2206/2001 which has bssn
mpilemented by the respendents to the applicant b\/ passinﬂ a

E‘f&ﬁ VO MGning wom
the dale of & copy of this order. In case annli Eﬂ* is found
it, he shail be accorded all the cansequemi penefits. No

3

¢osis”.

i and spegﬁ»‘ing grder within & period of is

.l
}

"l“"(:[',"'

2. Respondents have passed orders {Annexure R-1} dated 04.04.2008 in
compliance of Tribunal’s directions. As such, C.P. is dropped and notice to the
respondent is discharged, however, with liberty to the applicant to reson to
appropriate legal proceedings on remaining agarieved still.
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{Mukesh Kumar uLp?a; {V.K. Majotr )
Ay

Member (J) Vice Chairman {f




